4123 Oral Answers

BArAUNI AND KOYALI REFINERIES

*548. Surt KRISHNA CHANDRA:
Will the Minister of PETROLEUM AND
CrEMICALS be pleased to state:

(a) whether contracts for the ex-
pansion of Barauni and Koyali refine-
ries have been made and executed
with any firm in Moscow; and

(b) if so, how long it will take to
complete the contract?

Tere MINISTER or PETROLEUM
anp CHEMICALS (SHrRI HUMAYUN
Kapr): (a) and (b) The contracts
for the preparation of detailed project
reports on the expansion of these
refineries have been concludeq with
Messrs. Tiajpromexport, Moscow.
These reports have since been receiv-
ed and are under examination.

AcTIVITIES OF HOUSE-BUILDING SOCIETIES

*549. Surt A. M. TARIQ: Will the
Minister of HoMe ArrAiRs be pleased
to state;

(a) whether it has come to Govern-
ment’s notice that some house-build-
ing societies in Delhi are dealing in
the sale of unapproved lands by show-
ing them as approved ones; and

(b) if so, whether Government
have any machinery to control the
activities of such societies?

Tee MINISTER or STATE ™ THE
MINISTRY or HOME AFFAIRS (SHR:
JarsukHLAL Hatai): (2) No, Sir.
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The question that he has asked is
whether they have been sold. It has
come to the Government’s notice that
some housing societies in Delhi are
dealing in the sale of wunapproved
lands by showing them as approved
lands. No such cases have come 10
our notice. But there were gome
lands, unauthorised, unapproved
lands, which were sold as unapproved
lands.

Suri A, M. TARIQ: Now the Gov-
ernment have accepted the fact that
unapproved lands were sold by show-
ing them ag unapproved lands. What
action has been taken against the
people who have sold unapproved
lands to irmocent citizens of this
country?

Suarr JAISUKHLAL HATHI: Those
lands that were not approved have
been acquired by the Government.

Sart A. M. TARIQ: It does not
solve the problem. Now unapproved
Tands were sold to innocent citizens
which have been taken over by the
Government. What happened to the
money of these innocent people which
wag given to these societies? May 1
know, Sir, whether it was rturned
to them by the Government or were
these societies asked to return that
money? If it is so, were the deposits
given back in all the cases, the
amount in respect of such deposits?

Surt JAISUKHLATL, HATHI: If the
People had purchased these lands
knowing that they were unapproved
lands, then no question arises at all.
And when it is acquired, the money
will be paid to the persons concernedi.



